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(Central) for the Respondents,In this application tl‘:aé appli.c‘:ant

wants to stay the order of transfer to Berhampur or'i’promotilbn.

infringement of any Rule or guide-lines.As has been held in ée
‘gse by the Supreme Court, the remedjﬁ{ lies in making
representatw on to the Departmental Authority and not approching
thef Tribunal.We therefore do not admit the appllcatlon, butpx
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